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IN THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 645 of 2023 

 

IN THE MATTER OF:  

LALIT KUMAR JAIN            ...APPLICANT  

VERSUS  

STATE OF UTTAR PRADESH      …RESPONDENT  

 

COMPLIANCE REPORT ON BEHALF OF THE EXECUTIVE OFFICER, 

NAGAR PALIKA PARISHAD BARAUT, UTTAR PRADESH ALONGWITH 

THE SUPPORTING AFFIDAVIT. 

 

MOST RESPECTFULLY SHOWETH: 

 

1. That in compliance with the Hon’ble National Green Tribunal’s (NGT) order dated 

10-09-2024, passed in Original Application No. 645/2023, titled Lalit Kumar Jain 

Vs. State of Uttar Pradesh & Ors. The order states: 

 

“….2. Allegation is that on account of such a discharge, canal water has 

become poisonous and is creating health hazards.  

3. Inspite of service of notice, there was no response from respondent no.2-

District Magistrate, Bagpat, especially, on the issue of recovery of EC. 

Therefore, the Tribunal had directed his virtual appearance today.  

4. Respondent no.2-District Magistrate, Baghpat appearing virtually has 

submitted that now effective steps will be taken for recovery of EC.  
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5. In the previous order, it was also noted that effective steps for sewage 

treatment preventing the discharge of untreated water in the canal were 

not taken by respondent no.3, hence, personal appearance of Executive 

Officer, Baraut was directed.  

6. Respondent no.3 appearing virtually has stated that due steps will be 

taken to prevent discharge of untreated water in the canal.  

7. In such circumstances, we require respondent no.3 to file an affidavit 

disclosing the drains that exist within the municipal limit of respondent 

no.3, treatment facilities such as STP, if any exist within the municipal 

limit, plan to set up the STP to prevent discharge of untreated water in the 

canal or any other natural water resource, availability of funds and 

timeline for the same.  

8. Let the affidavit to this effect be filed within a period of six weeks.  

9. List on 09.04.2025.….” 

 

2. It is further respectfully submitted that on 27-08-2024, the Uttar Pradesh Pollution 

Control Board (UPPCB) issued a demand letter imposing an environmental 

compensation of ₹2.30 crore on the Nagar Palika Parishad, Baraut, in connection with 

the discharge of untreated wastewater into the Mirapur Rajvahe canal and non-

compliance with environmental norms. An initial installment of ₹10 lakh has been 

remitted to the UPPCB via RTGS which was recorded in the last action taken report 

and further a payment of Rs 10 Lakh has been paid  thereby evidencing the Parishad’s 

commitment to its environmental obligations. The balance is currently being 

arranged, and the Parishad is actively consulting with the State Government for 

additional financial assistance to ensure timely compliance with the demand. In this 

regard, the respondent also humbly seeks the indulgence of the Hon’ble Supreme 

Court of India for a waiver of the remaining cost imposed vide SLP(C) No.9720 of 
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2025 case titled as “Executive Officer, Municipal Council Vs The state of Uttar 

Pradesh” . 

 

3. It is respectfully submitted that this Status Report is herein submitted in compliance 

with the directions of this Hon’ble Tribunal dated December 12, 2024, in the above-

captioned matter. In accordance with those directions, the Nagar Palika Parishad, 

Baraut, has undertaken comprehensive measures to address issues pertaining to the 

prevention of polluted water discharge into the Mirapur Rajvahe canal and to enhance 

its cleanliness and structural integrity. 

 

4. It is respectfully submitted that after the construction of the retaining wall a fresh 

inspection was conducted to assess total discharge of wastewater into the canal is 

presently estimated at approximately 0.5 million liters per day (MLD) or 500KLD. 

This wastewater is only Household wastewater which is directed to the Makhraj 

drain, where temporary treatment is being effected through the process of phyto-

remediation. Although phyto-remediation is a provisional measure, it is a 

scientifically recognized method that utilizes natural processes to improve water 

quality pending the implementation of a permanent solution. 

 

5. It is respectfully submitted that, in view of the significant challenges encountered, the 

answering respondent sought assistance of ITI limited by issuing letter No. 13/2025-

26/Main Office dated 03.04.2025. wherein request has been made by the Baraut 

Municipal Council for the urgent approval of a Decentralized Sewage Treatment 

Plant to address the issue of wastewater management. Significant challenges are 

being faced in treating wastewater that is currently entering the irrigation canal, 

which has led to notices being issued by the National Green Tribunal (NGT). To 

prevent further environmental harm, immediate implementation of the plant is being 
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proposed. An agreement is ready to be signed once the necessary approval is granted. 

Copy of the letter No. 13/2025-26/Main Office dated 03.04.2025 is annexed herewith 

as ANNEXURE-1.  

 

6. That in response, ITI limited issued its letter No. ITI/MSPD/2025-

26/UP/Baraut/NPP/01 dated 04.04.2025, outlining the availability of advanced 

technologies. These technologies have been successfully implemented by partners 

and authenticated by the Office of the Principal Scientific Advisor to the 

Government of India. The solutions are listed in GRIHA and have received 

commendations from organizations such as the West Bengal Pollution Control 

Board, Delhi Jal Board, Indian Railways, and DLF, among others. It has been 

conveyed that these solutions can be deployed rapidly, and systems of 500 KLD 

capacity can be completed—either individually or in combination—within 2–3 

months of receiving the order and advance payment. The total cost for the entire 

canal work has been estimated at approximately Rs. 7.5 Crores. Copy of the letter 

No. ITI/MSPD/2025-26/UP/Baraut/NPP/01 dated 04.04.2025 is annexed herewith as 

ANNEXURE-2. 

 

7. It is respectfully submitted that a Memorandum of Understanding (MoU) has been 

executed between the Nagar Palika Parishad, Baraut and ITI Limited to control the 

discharge of untreated wastewater into the Mirapur Rajvahe irrigation canal. In 

response to the notices issued by the Hon’ble National Green Tribunal, the Parties 

have proposed establishing a decentralized sewage treatment plant (STP) with a 

capacity of up to 500 KLD. ITI Limited, along with its Empaneled Associate, brings 

extensive experience in implementing sustainable wastewater treatment solutions 

using advanced technologies such as the Membrane Bioreactor (MBR), Hybrid 

Granules Sequential Batch Reactor (HgSBR), and Electro BioReactor (EBR) 
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systems. These technologies have received approval from respected governmental 

bodies, including the Delhi Jal Board, Indian Railways, and the West Bengal 

Pollution Control Board. The MoU comprehensively details the following: 

a) It sets forth the terms and mutual understanding for the successful design, 

supply, construction, and commissioning of the proposed decentralized sewage 

treatment solution, as detailed in the attached annexures. 

 

b) The system will incorporate solar-powered sensors, technological monitoring, 

and sustainable practices to ensure that the treated sewage meets the prescribed 

standards before it is reused or discharged into any water body. 

 

c) ITI Limited and its Associate shall design and implement a 500 KLD 

decentralized STP system based on HgSBR/MBR or EBR technology 

comprising of  volume flow from 4 canals of 50kld and 1 canal of 300kld , 

provide all necessary civil, mechanical, and electrical works, and ensure that 

the treated water complies with the prescribed environmental standards. The 

project is anticipated to be executed within 2–3 months from receipt of the work 

order and advance payment. 

 

d) NPP Baraut shall provide all necessary administrative support, including 

offering suitable land for the system’s installation, ensuring site access, 

obtaining the required clearances, and coordinating timely approvals. NPP 

Baraut has confirmed the availability of the proposed land and will disburse 

payments in accordance with the agreed terms. 

 

e) The project involves installing a compact activated sludge system based on 

MBR and HgSBR/EBR technology. Key components include:   - a 

collection sump with submersible pumps;   - a bar screen and an oil & grease 
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trap (with NPP Baraut ensuring proper confinement, maintenance, and disposal 

at its FSTP (Faecal Sludge Treatment Plant) plant of 32 KLD located at Kotana 

Road, Baraut);   - equalization and anoxic tanks;   - an HgSBR-based 

aerobic reactor;   - a secondary clarifier integrated with an MBR system;   

- a sludge digester and thickener;   - and a final filtration and chlorination 

unit. 

 

f) The expected water quality parameters after treatment are:    

I. BOD (Biochemical Oxygen Demand): Initially between 250–400 mg/l, 

which indicates high levels of organic matter, will be lowered to less than 

10 mg/l. 

 

II. COD (Chemical Oxygen Demand): Initially between 600–800 mg/l, 

reflecting the total amount of chemicals, will be reduced to less than 50 

mg/l. 

 

III. Suspended Solids: Particles present in the water, originally at 200–400 

mg/l, will be decreased to less than 10 mg/l. 

 

IV. Oil & Grease: Initially up to 50 mg/l will be reduced to 5 mg/l. 

 

V. E.Coli: The bacterial count, initially between 1,000,000 to 100,000,000 

per 100ml, will drop to less than 100 per 100ml. 

 

g) Following treatment, the treated wastewater shall be utilized by local farmers 

for irrigation purposes, subject to testing and verification of the treatment 

facility’s standards. 

 

h) Detailed calculations and a process flow diagram are provided in the attached 

document titled “STP Scheme Baraut.” The approximate cost for the STP and 

canal treatment work is estimated at INR 7.5 Crores (Rupees Seven Crore Fifty 

Lakhs only), subject to actual site conditions. NPP Baraut shall release 50% of 

the total project cost upon the issuance of the work order to facilitate 
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procurement and mobilization, with the remaining 50% disbursed in stages 

based on mutually agreed milestones corresponding to delivery, installation, 

commissioning, and final handover. The funds are available in the 15th Finance 

Commission. 

A copy of the MoU along with the relevant details is annexed herewith as 

ANNEXURE-3. 

 

6. That the ITI limited  technologies have been successfully implemented by partners 

and authenticated by the Office of the Principal Scientific Advisor to the 

Government of India. The solutions are listed in GRIHA and have received 

commendations from organizations such as the West Bengal Pollution Control 

Board, Delhi Jal Board, Indian Railways, and DLF, among others. The technology 

is eco-friendly and efficient as operated by solar energy. It also uses sensors which 

can be monitored by the NPP officials and district administration. Further, the 

monthly testing will be done  to ensure the prescribed standards. 

 

7. It is respectfully submitted that the Nagar Palika Parishad, Baraut has acquired a total 

of 8,431.23 square meters of land designated for the construction of a Sewage 

Treatment Plant (STP). A Detailed Project Report (DPR) for the proposed STP, dated 

December 3, 2024, has been duly prepared and submitted to the State Government 

for approval, which is currently pending. Once operational, the STP is expected to 

serve as a permanent and scientifically robust solution for the treatment and disposal 

of sewage, thereby substantially mitigating the environmental burden on the canal 

and its surrounding areas. 

 

8. It is respectfully submitted that significant infrastructural development works are 

presently underway, including the construction of a retaining wall along the Mirapur 

Rajvahe canal. These measures are being implemented to ensure structural stability, 
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to prevent the discharge of untreated wastewater, and to preserve the ecological 

integrity of the canal environment. In particular, robust retaining walls are being 

erected along the canal banks to prevent erosion, control seepage, and establish a 

stable boundary. The answering respondent has ensured that no sewage will go to the   

Mirapur Rajvahe canal in compliance to the orders of the Hon’ble NGT. 

 

9. It is respectfully submitted that the total planned length of the retaining walls is 2,650 

meters. Of this length, 1,250 meters had been completed by NPP Baraut as of the last 

hearing on 13.12.2024. Furthermore, subsequent to the Tribunal’s order, 497 meters 

have been completed and work has commenced on a 160-meter section pursuant to 

an e-tender. Additionally, an e-tender for 425 meters has been uploaded for further 

construction. Consequently, only 318 meters of the retaining wall remain to be 

constructed, for which funds are being sought from the 15th Finance Commission. 

Upon approval and sanction of the requisite funds by the concerned department, work 

will commence forthwith, and all efforts are being made to expedite completion. A 

copy of the details regarding the workforce, the assigned roles for the construction of 

the retaining walls along the Mirapur Rajvahe canal, along with geotagged 

photographs, completion certificates, and the e-tender document, is annexed herewith 

as ANNEXURE 4 (Colly). 

 

10. It is respectfully submitted that the Detailed Project Report (DPR) has been 

forwarded, along with the recommendation of the District Magistrate, Baghpat, to the 

Principal Secretary, Urban Development. A copy of the DPR, accompanied by a 

request for sanction in light of the Hon’ble NGT order dated 10.09.2024, has been 

submitted and is currently pending approval. 
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11. It is respectfully submitted that, to further reinforce the environmental integrity of the 

canal, small drains are being constructed to channel untreated water into the main 

drainage system. This measure is intended to prevent the uncontrolled entry of 

pollutants into the Mirapur Rajvahe canal, thereby ensuring the maintenance of 

ecological balance and facilitating long-term improvements in water quality. 

 

12. It is respectfully submitted that, concurrently, the Nagar Palika Parishad has initiated 

public engagement and awareness programs aimed at preventing waste dumping into 

the canal. Prominently displayed flex boards advise residents against disposing of 

garbage, cow dung, or household wastewater into the canal. Additionally, notices 

have been issued to property owners adjacent to the canal, warning them of the legal 

and regulatory ramifications of non-compliance. These measures are being rigorously 

enforced to promote community cooperation in environmental protection. 

 

13. It is respectfully submitted that, in order to sustain cleanliness in the vicinity of the 

canal, door-to-door waste collection services have been implemented in wards 17, 

18, 19, and 20. Specialized vehicles and trained operators have been deployed to 

ensure the efficient collection and management of waste. These operations are 

regularly supervised by sanitation inspectors to ensure compliance with cleanliness 

standards. Moreover, the Irrigation Department conducts seasonal cleaning of the 

canal at designated intervals, with the most recent cleaning drive having been 

completed in November 2024, thereby maintaining hygiene and preventing siltation. 

 

14. That further, the ITI limited has begun with the installation of decentralized Sewage 

Treatment Plant at Bijrol Road in the expedite manner in compliance to the 

Memorandum of Understanding which was executed in order to comply the Hon’ble 
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Tribunal directions. Copy of the layout plan of the decentralized sewage treatment 

plants is being annexed herewith as ANNEXURE-5 

 

15.  

 

16. . 

 

17. It is respectfully submitted that the Nagar Palika Parishad remains steadfastly 

committed to fulfilling its obligations under the orders of this Hon’ble Tribunal and 

to adhering to all relevant environmental regulations. By implementing a 

comprehensive array of measures—from infrastructural improvements to community 

education and enforcement actions, the Parishad endeavors to establish a sustainably 

managed canal ecosystem and secure a cleaner environment for the citizens. The 

Parishad stands ready to provide any further updates or information as may be 

required by this Hon’ble Tribunal. 

 

 THROUGH 

 

 
Date: 05.04.2025                          

Place: New Delhi 

PRIYANKA SWAMI 

ADVOCATE 

COUNSEL FOR SEIAA, UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 645/2023 

Lalit Kumar Jain 

Versus 

State ofUttar Pradesh 

AFFIDAVIT 

Applicant 

Respondent 

I, MANOJ KUMAR RASTOGI aged about 56 years s/o Sh.B.P. RASTOGI is 

presently posted as EXECUTIVE OFFICER,NAGAR PALIKA PARISHAD 

BHARAUT. Presently at Now Deihl 

1. That I am posted as stated above and well conversant with the facts of the 

present case and as such competent to swear this affidavit before this 

Tribunal. 

2. That the accompanying report has been drafted by our counsel upon my 

instructions. 

3. That the contents of the accompanying report are true and correct and the 

knowledge has been derived from official records and nothing material has 

been concealed therefrom. 
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DEPONENT 

ARW4 
G') Rr:~<i. ~~'.hi L )} 

I , 

0 2 APR 1025 
Verified on solemn affirmation at New Delhi on this __ day of 2025, 

that the contents of the foregoing affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 

therefrom. 

~a.k~ 
DEPONEN 
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~ -1 ~ I 2025-26 I~ ef>l<-ll<:'14 

Indian Telephone Industries Limited 

R-1ief> :-<9 -04-2025 

Scope complex, Core 6, I st Floor, 

Central Government Office Complex Delhi - 110003 

Sir I Madam, 

I am writing to you on behalf of the Baraut Municipal Council 

regarding the urgent need for a Decentralized Sewage Treatment Plant to 

address the critical issue of wastewater management. 

We are currently facing significant challenges in treating the 

wastewater that flows into our irrigation canal. As a result, we have received 

notices from the National Green Tribunal. To prevent untreated wastewater 

from entering the canal, we are looking to quickly implement a Decentralized 

Sewage Treatment Plant. 

We would greatly appreciate your assistance in this matter. Once we 

receive your approval, we are prepared to sign an agreement to move forward 

with the project. 

Thank you for considering our request. 

~ --- 1, 
Executfvl Officer 

N agar Palika Parishad, 

Baraut (Baghpat). 

~ 
Chairman 

N agar Palika Parishad, 

Baraut (Baghpat). 
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~ITI ~il=ltt!es ~ (~ 'ffl1IJft -.y 'IAIIPJ) 

Y 
..._ :-,diM Q : 

~ 1M1: ~ 201-202. 
~ ~ .3, tiM¥eicl 'lfPf 
~ fltlllilft-110001 
~ : 23317Ne, 23314184 

Reference: ITI/MSPD/2025-26/UP/Baraut/NPP/01 

To, 
The Chaimian & Executive officer 
Nagar Palika Parishad 
Baraut, Bhagpat 

Dear Sir, 

,,., l.lNHTeo 
(A Govt. or lndla Undertaking) 
Reglonal Office: 
Flat No. 201-202, 
Rohit Houae, 3, Toiatoy M arg, 
New Delhl-110001 
Phone : 2 33178N, 2 3 3 14 184 
E-mall : ro_ ~IIOftlltd:.c_'!:'~ 

Date: 04-04-2025 

Thank you for reaching out to us for assistance. We understand the importance of 

sustainable solutions, particularly decentralized wastewater treatment, which is a 
significant challenge in our country. 

This is reference to your letter no-13/2025-26/Main Office dated 03.04.3035 

regarding the urgent need for a Decentralized Sewag Treatment Plant to address the 

critical issue of wastewater management. 

We offer a range of advanced technologies, severa l of which have been successfully 
implemented by our partners and authenticated by the Office of the Principal 

Scientific Advisor to the Government of India. Ou, partner's solutions are also listed 

in GRIHA and have been successfully implemented in both government and private 
organizations, with commendations from entities such as the West Bengal Pollution 
Control Board, Delhi Jal Board, Indian Railways, and DLF, among others. 

We are capable of rapidly deploying these solutions and can complete 500 KLD 

systems, either individually or in various combinations, within 2-3 months of receiving 
the order and advance payment. 
The whole canal work will be Approx. Rs 7.5 Crores. 

We sincerely appreciate your time and consideration in reviewing our proposal. 
Thank you for considering our proposal. 

Yours Sincerely, 
For ITI Limited 

Prashant Kumar 

Deputy General Manager 

MSP (Delhi) ITI Limited 

1SQTQ'N fltz,sm : ll'SN- 6. ~ l"R-J, ~ ct>i¥4~cfift. 7-~ ~- ~ ~ - 110003 
__ . Marketing Office :~ . 1st F loor, Scope Complex . 7 - Lodh l Road. New Oelhl -110003 

Q\lll iflc1 V'lf f.1•1fi!lc1 ctii•dcillci : 3l1' ~ 3JTt ~ . ~ -'PN, ~ -580 016, 'lfR"C'f ~ : (S1) (80) 25614466, 25651340 

Registered and Corporate Offlce : ITI Bhawan, Doorvanl Nager, Bangatore-seo OH S, India Phone : (91) (80) 25614468, 2!58e1340 
CIN No. L32202KA19SOG01000640, Website : www.ltlltd.ln I 16
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INDIA NON JUDICIAL 

~C?vernment of National Capital Territory of Delhi 

N 

~ 

~ 

I ··· ~·, 1·;.._•:f~!i'.fl'·:. -1l.1,•'.,:i!t!\ {L1~·-::. I 

•-~hl~p 

i 
l . Certlflcate No. IN-DL63958490849039X 

04-Apr~202s 04:21 PM . . ;;; 
! Certificate Issued Date 

f Account Reference IMPACC (IV)/'dl984903/ DELHI/.DL-DLH 

SUBIN-DLDL9849036818557 4308446X 

NAGAR PALIKA PARISHAD 

t 
l 
;;; 
! 

ii 
¼ 
! 
l 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property Description 

Consideration Price (Rs.) 

Article 58 Mem·orandum of Settlement 

Not Applicable 

0 
(Zero) i 

~ · First Party 

l 
NAGAR PALIKA· P.ARISHAD 

l 

i 

Second Party 

Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

ITI LIMITED WITH ITS ASSOCIATE 

NAGAR PALIKA PARISHAD 

100 : -'~ \~ 
(One Hundred only) 

.i. 

···i··············································································· 

t 
! 
l 
;;; 
! 

I 
! 
l 
;;; 
! 

I 
! 
l 

~ 

! 
Statutory Alert: 

1. The authenticity or this Stamp certificate should be verified at www.shcilestamp.com' or using e•Stamp Mobile App of Stock Holding. 

Any discrepancy in the details on this Certificate and as available on the website/ Mobile App renders it invalid. 

2. The onus or checking the legitimacy Is on the users or the certif icate. 

3. In case of any discrepancy please Inform the Competent Authority. 

II 

* 
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MEMORANDUM OF UNDERSTANDING 

This Memorandum of Understanding (MoU) is made and entered into on this 04th 

day of April 2025 by and between: 

I. Nagar Palika Parishad, Baraut (Baghpat), having its office at Baraut, District 

Baghpat, Uttar Pradesh, through its Chairman and Executive Officer 

· (hereinafter referred to as "NPP Baraut"), 

AND 

2. ITI Limited with its Associate (A Go.vernment of India Undertaking), having 

its Regional Office at Flat No. 201-202, Rohit House, 3, Tolstoy Marg, New 

Delhi - 110001, represented by Mr. Prashant Kumar, Deputy General 

Manager (hereinafter referred to as "ITI Limited with Associate"). 

Collectively referred to as "Parties" and individually as a "Party". 

NPP Baraut is under an urgent obligation to control the discharge of untreated 

wastewater into the irrigation canal Mirapur , Rajwaha pursuant to notices from the 

Hon'ble National Green Tribunal. To . address this, a Decentralized Sewage 

Treatment Plant (STP) with capacity up to 500 KLD is proposed. 

ITI Limited with its Associate, having extensive experience m . installing 

sustainable wastewater treatment solutions, including MBR(Membrane Bioreactor) 

and HgSBR(Hi-brid Granules Sequential batch Reactor)/ EBR (Electro 

BioReactor)-based systems, proposes to undertake the project using advanced and 

efficient technologies already approved and adopted by various government bodies 
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such as Delhi Jal Board, Indian Railways, and the West Bengal Pollution Control 

Board. 

This MoU is to establish the tenns and mutual understanding between the Parties 

for the successful design, supply, construction, and commissioning of a 

decentralized sewage treatment solution based on technical specifications 

elaborated in the attached annexures. 

With solar power sensor, technology monitoring and sustainable exercise to meet 

. the prescribed standard treated sewage before it is reused or discharge into an water 

body 

ITI Limited with its Associate shall design and implement a 500 KLD 

. decentralized STP system based on the HgSBR / MBR or EBR technology, provide 

all required civil, mechanical, and electrical works, ensure treated water meets 

prescribed environmental standards, and execute the project within 2-3 months of 

receiving the order and advance payment. 

NPP Baraut shall provide all administrative support, Suitable Land to install the 

system, site access, and required clearances, coordinate for timely approvals,NPP 

has ensure availability of the proposed land and disburse payment as per agreed 

tenns. 

The project involves installation of a compact activated sludge system based on 

MBR(Membrane Bioreactor) and HgSBR(Hi-brid Granules Sequential batch 

Reactor)/ EBR (Electro BioReactor) technology. Key components include: 

Collection s~p with submersible pumps, Bar screen and oil & grease trap, NPP 

has confined, maintain and scientific disposal _of the oil and grease trap at their 
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L 

I 

FSTP plant 32KLD situated at kotana Road, Baraut ,Equalization and Anoxic 

tanks, HgSBR-based aerobic reactor, Secondary clarifier and MBR system, Sludge 

digester and thickener, Final filtration and chlorination unit 

Expected input-output water quality: 

• BOD: from 250-400 mg/I to less than 10 mg/I 

• COD: from 600-800 mg/I to less than 50 mg/I 

• Suspended Solids: from 200-400 mg/I to less than 10 mg/I 

• Oil & Grease: up to 50 mg/I to 5 mg/I 

• E.Coli: 10/\6-10/\8 MPN/l0Oml to< 100 MPN/l00ml 

Thereafter, NPP, the treated 'wastewater will be utilised by the Local farmers for the 

purpose of irrigation after the testing, the standard of the treatment facility 

Detailed calculations and flow diagram as per attached document titled "STP 

Scheme Baraut". 

The approximate cost of the SIP and canal treatment work is estimated at INR 7.5 

Crores (Rupees Seven Crore Fifty Lakhs only), subject to actual site conditions. 

NPP Baraut shall release 50% of the total project cost upon issuance of the work 

order to enable procurement and mobilization. The remaining 50% shall be paid in 

stages as per mutually agreed milestones linked to delivery, installation, 

commissioning, and final handover. 
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This MoU shall remain valid for a period of twelve (12) months or until execution 

of a definitive Agreement/Work Order, whichever is earlier. A formal contract with 

full commercial and legal terms shall follow. 

All technical, financial, or administrative data exchanged under this MoU shall 

remain confidential unless disclosure is required under law. 

Disputes, if any, shall first be attempted to be resolved through mutual discussion. 

Failing which, the same shall be referred to arbitration under Indian law. 

Jurisdiction shall lie with the courts of Baghpat or Meerut. 

This MoU shall be governed by the laws of India. 

Signed and executed on the date and year first above written. 

For Nagar Palika Parishad, Baraut (Baghpat) 

Signature:4.,.s.h(" · 
Name: :MAn ci' R,u:h,~ 
Designation: Executive Officer 
Date: o 4 I a "1 l.:i.. C)..1-s-

Seal: ~,~-r;-~;/ .o•,~?::--~·.'.} 
=n:::r .,.,.£:.= - , ,,:-.. .. ' -r,, Yr,. ,.;·;<,; r ,,1 ( !.,, 

For Nagar Palffci'TParishad, Baraut (Baghpat) 
Signature: _________ _ 

Designation: Chairman 
Date: ___________ _ 

Seal: ------------

For ITI Limited wit 

Signature: -----"f-fl---,.-R-----

N ame: Mr. Prashant umar 
Designation: Deputy General Manager (MSP Delhi) 

Date: y ..... '-1 ~ c2, 0 g L 
Seal: ------------

lm'RI Pff/ PRASHANT KUMAR 
'Vlf •nma ,., 45-cz11 ec +1 en flnlft 
: General Manager-MSP Delhi 

. ~ii ftlftl~•/ITI LIMITED 

('aw Wl'9ff. ·-:,tOovl of lndll Utlderllldnl} ""..... ...... .... ~­
l'lllt l'INr, CIIM, ICOP! c:.,1a. 7-t.odll llold, 11N 01111-110003 
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